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 darkness  of  tyranny  and  terror  into
 the  light  of  freedom,  democracy  and
 human  rights,  are  in  full  sympathy
 with  the  struggle  of  the  people  of
 Iran  against  the  oppressive  and
 tyrannical  regime  of  the  Shah  of
 Iran.

 In  the  circumstances,  therefore,  the
 Government  would  do  well  to  take
 the  House  into  confidence  and,  also
 rescind  the  orders  of  deportation,  if
 any,  against  the  Iranian  students  in
 India.

 Also,  may  I  add  this  Sir?  The
 Minister  of  Externa]  Affairs  was  here
 earlier  and  he  came  to  me  and  said
 that  he  wanted  to  make  a  statement
 in  the  House,  But  he  has  an  appoint-
 ment  with  an  Ambassador  at  10
 elock.  I  don’t  know  whether  he  will
 be  back  at  2.  I  don’t  know  whether
 the  Minister  of  Parliamentary  Affairs
 has  been  authorised  to  make  a  state-
 ment  on  his  behalf,

 MR,  DEPUTY-SPEAKER:
 not  look  like  that.

 It  does

 13.28  hrs.

 SUGAR  UNDERTAKINGS  (TAKING
 OVER  OF  MANAGEMENT)  BILL—

 Contd,

 MR,  DEPUTY-SPEAKER:  The
 House  will  now  take  up  further  con-
 sideration  of  the  following  motion

 ‘moved  by  Shri  Bhanu  Pratap  Singh
 on  the  13th  December,  1978,
 namely: —

 “That  the  Bill  to  provide  for  the
 temporary  taking  over,  in  the
 public  interest,  of  the  management
 of  ceftain  sugar  undertakings  in
 certain  circumstances,  be  taken
 into  consideration.”

 Let  me  see  who  has  to  speak.  Shri
 Dajiba  Desai.  We  have  55  minutes
 including  Minister’s  speech  and  there
 are  37  amendments,

 SHRI  DAJIBA  DESAI  (Kolhapur):
 “Mr.  Deputy  Speaker  Sir,  I  rise  to
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 offer  my  comments  on  the  Sugar
 Undertakings  (Taking  over  af
 Management)  BilL

 This  Biil  contemplates  the  taking
 over  of  sick  sugar  mills.  The  Gov-
 ernment,  in  the  Statement  of  Objects
 and  Reasors,  has  stated  as  follows:—

 “In  the  interest  of  the  consuming
 public  and  sugarcane  growers  and
 to  maintain  production  and  avail-
 ubility  of  sugar  which  is  an  essen-
 tial  commodity,  it  became  neces-
 sary  to  take  provisicn  for  the
 taking  over  by  the  Government  of
 the  management  of  defaulting
 sugar  undertakings  for  a  specified
 period.”

 So,  this  perhaps  indicates  that  there
 is  vacillation  on  the  part  of  the  Gov-
 ernment.  If  they  want  to  support
 the  sugar  industry  and  the  sugarcane
 growers,  this  is  a  very  limited  mea-
 sure.  In  fact,  the  problem  has
 become  so  serious  that  the  Govern-
 ment  has  to  come  up  with  a  major
 Policy  decision  about  taking  over  of
 the  entire  sugar  industry.  Every
 sugar  factory  185  stocks  which  it
 cannot  sell,  Sir,  the  sugarcane
 growers  are  in  peri]  as  their  sugar-
 cane  may  not  be  taken  this  year  by
 the  sugar  factores.  And  if  they  pro-
 duce  gur,  as  gur  is  overflowing  in
 the  market,  that  also  cannot  be  sold.
 So,  this  is  the  problem  of  the  sugar
 industry  ang  the  sugarcane  growers
 This  problem  ought  to  have  been
 dealt  with  in  a  more  serious  manner.

 “It  is  unfortunate  that  this  Bill  speaks
 only  about  the  ‘defaulting  mills’.  And
 which  are  these  ‘defaulting  mills’?
 According  to  the  Government,  they
 are  very  few,  as  compared  to  the

 ‘Jarge  number  of  sugar  factories.  But
 according  to  this  Bill,  nearly  50  per
 cent  of  the  sugar  mills  are  defaulting
 in  respect  of  payment  of  sugarcane
 dues.  Regarding  cane  ques,  the
 definition  in  the  Bill  is  like  this.

 “3(1)(b)  that  on  any  date  in  any
 sugar  year....”  That  means  J?

 every  sugar  factory,  on  every
 15th  day  the  arrears  become
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 And  in  no  factory  the  management
 pays  to  the  sugar-cane  growers  their
 dues  in  15  days.  So,  according  to  the
 provisions  of  the  Bill,  every  sugar
 factory  is  in  arrears  to  the  sugar-
 cane  growers,  that  is,  10  per  cent.  I
 want  to  know  whether  the  Minister
 Teally  intends  to  take  over  all  these
 sugar  Mills  or  just  to  take  some
 defaulting  mills  as  has  been  the  policy
 of  the  previous  Government  as  well
 as  the  present  Government?  The
 Government  ‘has  taken  over  the
 management  of  a  number  of  sick

 mills.  The  same  _  thing’ is  being
 tepeated  jn  sugar  industry  also.  What
 would  be  the  result?  The  result  is
 that  there  is  a  sort  of  rehabilitation
 scheme  for  mill  owners.  Now,  these
 sick  mills  will  be  taken  over  by  the
 Government  and  the  arrears  of  the
 sugarcane  growers  will  be  _  paid,
 machinery  will  be  modernised  and
 production  will  increase  ang  after
 three  years  the  owners  of  the  sugar
 mills  wil!  become  entitled  to  the
 ownership  of  the  management  of  the
 factory  2s  well  as  the  benefits.  Now,
 the  Government  will  have  to  moder-
 Nise  the  factories.  Without  that  the
 factory  cannot  work  well.  This  is
 a  sort  of  rehabilitation.  Moreover,
 the  entire  scheme  envisageq  in  this -
 Bill  is  very  much  loaded  in  favour
 र  the  sugar  mill  owners.  I  can  just
 give  some  instances.

 According  to  Section  3(2)  there  are
 two  inquiries.  The  first  inquiry  is
 when  the  Government  intends  to  take
 the  ownership,  they  wil]  give  some
 information,  they  will  give  some
 Teason,  Again’  the  Government  will
 order  for  further  inquiry.  This
 ™Mcans  that  there  will  be  two  inquiries
 before  taking  over  them.

 The  second  point  is  in  regard  to
 Clause  8(2).  It  reads  like  this.

 “8(2)  Without  prejudice  to  the
 Provisions  of  sub-section  (1),  the
 Central  Government  may  render
 such  assistance  in  such  manner  as
 it  may  deem  fit  to  any  notified
 Sugar  undertaking  to  enable  the

 etc.)  Bill

 undertaking  to  clear  the  whole  or
 ‘any  part  of  its  arrears  of  cane  dues
 so  ag  to  avoid  undue  hardship  to.
 cane  producing  farmers.”

 That  means  the  amount  spent  for
 clearing  the  arrears  will  be  an  asis-
 tance  not  loan  to  the  sugar  factories
 and  according  to  this  scheme,  the
 Government  will  help  the  sugar  mills
 to  clear  the  arrears.  Who  are  they?
 In  the  last  20  year  or  30  years,  they
 have  amassed  large  amount,  they  have
 taken  away  all  the  capitals  invested
 In  the  factory.  They  have  defaulted
 the  sugar  cane  growers,  they  have
 defaulted  the  Government  in  not  pay=-
 ing  the  taxes  and  a  number  of  other
 things  they  have  done.  So,  the  Gov-
 ernment  is  going  to  come  forward
 to  assist  them  to  clear  the  dues.  So,
 in  the  name  of  sugarcane’  prowers,
 the  Government  is  going  to  help  the
 sugar  mills,  may  be  private  or  public
 or  co-operative.  The  Government
 is  coming  forward  to  help  them.

 The  third  thing  is  that  there  are
 two  things,  that  is,  assistance  and
 loans  to  be  given  to  the  factory.  The
 Joans  have  the  priority  that  the
 sugar  factory  will  have  to  pay  first
 the  loans  they  have  taken  from  the
 Government.  But  in  other  cases  there
 are  certain  instances  of  assistance.  They
 are  given  under  contracts,  agreements,
 etc.  The  Government  has  given  them
 all  opportunities.  First,  the  Government
 will  suspend  any  right,  privilege,
 obligation  or  liability  if  their  con-
 tract  of  emplovment  is  onerous,  |  till
 the  Government  management  is  there.
 Even  then,  the  sugar  mill-owners
 have  been  given  the  right  to  go  to  the
 courts  and  challenge  the  Government
 order.  We  know  what  happens.  in
 such  cases.  The  bureaucrats  and  the
 mill  managers  may  join  together
 and  they  will  get  an  order  that  the
 Government  order  is  wrong  or  ultra
 vires.  It  is  thus  in  favour  of  sugar
 factories.  What  about  the  sugarcane
 grower;  and  the  workers  working  in
 the  factories?  There  is  no  protection
 for  them.  That  is  beyond  the  scope
 of  this  Bill.  According  to  the  Gow+



 543  Sugar  Undertakings  DECEMBER  15,  1978

 {Shri  Dajiba  Desai]

 ernment  there  is  a  specific  order  of
 the  Government,  the  sugarcane  con-
 trol  order,  that  the  sugarcane
 growers  should  be  given  minimum
 price.  And  what  about  the  workers?
 There  is  no  job  guarantee  for  them.
 There  is  a  provision  in  this  Bill  that
 after  taking  over  the  management,
 the  new  Custodian  may  dismiss  their
 services,  if  their  contract  is  onerous.
 Thus,  there  is  no  protection  for  them,
 for  the  sugarcane  growers  and  the
 workers  in  the  factories.  On  the
 other  hand,  as  far  85  the  financial
 assistance  js  concerned,  Government
 is  very  generous,  In  these  conditions,
 the  Government  must  come  with  a
 modified  scheme.  The  scheme  as
 envisaged  in  this  Bill  15  basically
 pro-sugar  mill  owners.  I  request
 the  Government  to  come  with  a
 Modified  scheme  and  J]  will  suport  it.

 SHRI  CHITTA  BASU  (Barasat):
 Mr,  Deputy-Speaker,  Sir,  my  first
 reaction  to  the  Bill  is  that  it  is  good
 so  far  it  goes,  it  is  baq  so  far  as  it
 does  not  go.  As  a  matter  of  fact,  my
 burden  has  been  lessened  to  a  great
 extent  by  my  friend  Shri  Dajiba
 Desai  and  I  will  not  cover  the  points
 already  made  by  him.

 The  first  point  is  and  which  distrubs
 me  most,  what  was  the  actual  motiva-
 tion  of  the  Government  for  pro-
 mulgating  such  an  ordinance.  Was
 it  to  salvage  the  sick  sugar  units  or
 to  really  stall  any  measure  of  nationa-
 lisation?  To  me,  the  motivation  has
 been  to  pre-empt  this  take-over  of
 the  sugar  units  by  the  State  Govern-
 ment.  This  is  one  of  the  motivation.
 The  present  Bill  is  not  even  3  half-
 way  towards  nationalization  which,
 according  to  me,  is  the  only  solution
 of  the  problem.  I  want  to  draw  the
 attention  of  the  hon,  House  to  the
 serious  drawbacks  of  the  Bill.  One,
 this  ordinance  is  not  going  to  be
 applied  in  cases  where  the  units  are
 under  the  State  Government  or  under
 the  Sugar  Corporation  of  the  State
 Government,  even  if  they  are  dafaul-
 4ers.  Examples  are  there.  I  had
 Tecently  been  to  Uttar  Pradesh,  where
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 I  was  informed  that  many  State  Gov-
 ernment  units  have  also  not  started
 crushing  even  after  the  15th  Novem-
 ber.  Oues  are  also  with  those  units.
 for  the  arears  of  the  cane  growers.
 Therefore,  one  major  weakness  of  the
 Bill  is  that  the  Government  units  or
 the  semi-Government  uhits  will  be
 outside  the  orbit  of  the  Bill  itself.

 The  second  major  weekness  35  that
 this  Bill!  does  not  provide  any
 guarantee  for  the  remunerative  price
 of  the  cane  for  the  growers.”  This  is
 a  very  important  aspect  of  the  sick-
 ness  of  the  industry.  You  would  be
 very  unhappy  to  learn  that  the  hon.
 Minister  has  been  on  record  on  many
 occasion  saying  that  the  present
 Government's  Policy  is  not  ७  allow
 sugarcane  to  be  sold  beyond  Rs.  10/—
 which  has  been  the  rate  fixed
 by  the  APC.  As  a  matter
 of  the  fact.  last  year  the  cane
 erowers  of  Bihar,  Uttar  Pradesh
 and  other  parts  of  the  country  used
 to  get  more  than  that—Rs.  12/-,
 Rs.  12.50  or  even  Rs.  14/-.  His  Policy
 is  to  deprive  the  cane  growers  of
 the  legitimate  price  for  the  cane.  So,
 the  major  objective  is  not  to  help
 them,  but  rather  to  deprive  them  of  a
 legitimate  price,  a  just  price—if  not
 a  tremunerative  price.  The  Bill  docs
 not,  again,  provide  for  clearance  of
 all  the  arrears  which  amount—to
 Rs.  53  crores  as  he  said  earlier,  but
 now  according  to  the  statement  it  has
 come  down  to—Rs.  46  crores.  The
 Bill  does  not  provide  for  the  repay-
 ment  of  the  entire  arrears  of  the
 cane  growers.  And  it  will  be  all  the
 more  clear  from  the  Financial  Memo-
 Tandum  attached  to  the  Bill  where
 it  has  been  said  that  Rs.  50  lakhs  to
 Rs.  60  lakh  will  be  needed  for  the
 clearance,  in  which  the  Government
 wants  to  help.  So,  the  major  port  of
 the  arrears  will  not  be  cleared.
 Therefore,  cane  growners  are  not

 getting  any  benefit  out  of  this  Bill.
 They  are  not  getting  their  arrears,
 they  are  not  getting  remunerative
 prices  for  the  cane.  Yet  it  is  being
 said  that  it  is  to  protect  their  in-
 trests  that  the  Ordinance  was  29
 Mmulgated.
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 I  have  not  got  much  time,  but  I
 would  say  that  a  dichotomy  of
 administration  is  also  being  brought
 in  now.  Thre  State  Government  of
 Bihar  has,  by  an  ordinanee—of  course
 there  is\a  High  Court  injunction—
 taken  over  the  sugar  mills.  They
 will  help  their  own  administration.
 The  UP  Government  has  got  under  it
 certair:  mills  under  the  Sugar  Cor-
 poration.  They  have  got  their  own
 administrative  apparatus;  and.  in
 Madhya  Pradesh  ang  Maharashtra,
 there  are  cooperatives  administering
 them.

 This  Bill  does  not  prescribe  what
 kind  of  administration  will  be  there
 in  the  case  of  those  units  which  are
 being  taken  over  by  the  Government
 of  India.  So,  there  will  be  separate
 administrative  apparatuses  which  will
 have  no  cohesion  amongst  themselves;
 and  85  9  matter  of  fact,  the  result
 will  be  this:  no  relief  will  be  proved-
 ed  either  to  the  growers  or  to  the
 consumers,  and  everything  will  be
 in  a  mess.  I  would  have  been  happy
 if  the  Government  had  considered
 the  entire  problem  of  the  sugar  in-
 dustry  in  a  comprehensive  manner
 and  brought  forward  a  comprehensive
 Bill  in  this  respect,

 Concluding,  I  would  say  that  the
 Teality  is  that  the  sicker  the  units
 become,  healthier  do  the  proprietors
 become.  This  is  all  the  more  true  in
 the  case  of  sugar  industry;  and  I  think
 that  this  Bill  is  a  presentation  to
 those  healtheir  proprietors  of  the  sick
 units,

 MR,  DEPUTY-SPEAKER:  Now  Mr.
 Yadav.

 BALBIR  SINGH
 My  name  is_  also

 CHOWDHRY
 (Hoshiarpur):
 there,

 MR.  DEPUTY-SPEAKER:  I  am
 sorry  I  cannot  cal]  everybody.  There
 are  about  10  names  here.  J  am  calling

 3625  LS—18
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 him  because  he  has  given  a  motion
 for  circulation.

 “The  arrears  of  cane  price  for
 1977-78  sugar  season,  as  aa  the

 beginning  of  the  current  1978-79

 season,  that  is,  on  the  Ist  October,
 1978,  amounted  to  over  Rs.  53
 crores.”

 53  करोड़  रुपया  किसानों  का  मिलों  पर
 वाकी  है  ।  जा  विधेयक  मंत्री  महोदय  लाये  है,
 उसमें  उन्होंने  एक  चैटर  मिल  मालिकों को  पेमैंट
 के  लिये  बनाया  है  ।  यह  53  करोड़  रुपया  जो
 किसानों  का  बाकी  2,  यह  मंत्री  महोदय  को,  हमको
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 न्हीं हैं।
 माननीय  सदस्य  तो  इस  समय  सदन  में  उपस्थित

 श्री
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 लगते  हैं  1
 देकर  चले  जाते

 कुछ
 xs

 बहुत  से  माननीय  सदस्यों
 क्या  सदन  में  चल  रहा

 ब
 भाषण नहीं,

 उपाध्यक्ष  महोदय:
 को  पता  नहीं  रहता  कि
 है  यहां  पर  आते  हैं  और
 ता  रहने  ही
 ै

 आप  इस  की  भी

 अगर  वह  चोरी  करते

 इस  साल  कीमतें
 दुगने  दामों  पर  बिकती

 चिंह :. :
 भी  चोरी  करते  होंगे  ।

 ।  पिछलें साल  तो

 लो धरो  बलजोर  सिह  :
 इन्कवायरी  करे  ।

 चौधरी  बस बोर  सिह:
 कम  हैं im

 के  लिए

 बहुत  सीमित  उद्देश्य  हं।  कुछ  विशेष  परिस्थति-
 तियों  तथा  संकट  का

 मुकाबला  करने यह  विधेयक  लाया  गया

 केब
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 कुछ  माननीय  सदस्यों  ने  कहा  है  कि  यह  बहुत  ही
 भीठा  वरदान  दिया  जा  रहा  है।  अगर  स्थिति मीदें
 प्रदान  की  होती  तो  ये  आज  दौड़  दौड़  कर  हाई  कोर्ट
 मनाते  और  दुनिया  भर  की  सिफारिशें न  लाते  और
 पैरवी  न  करते  बल्कि  यह  कहते  हम  से  कि  ले  लीजिये
 हम  जब  ले  रहे  हैं  तो  ये  हाई  कोर्ट  में  जा  रहे  है।  मैं आप
 को  विश्वास  दिखाता  हं  कि  हम  कोई  रियायत  करने
 वाले  नहीं  हैं।  जो  कुछ  भी  खर्चा  होगा  वह  उन  से
 तय  सूद  के  वसूल  जाएगा  |  बडे  पैमाने  पर  अगर
 कछ  काम  करना  पड़ा  तो  इस  के  पहले  कि  हम  उस  मिल
 वा  राष्ट्रीयकरण  भी  कर  लेंगे,  किर  उस  के  बाद  उस  का
 स्वामित्व  भी  ले  लेंगे  ।  जहां  यह  महसूस  होगा  कि  बड़े
 मयाने  पर  माेनाइजेशन  वर्ग रह  करके  ही  काम  चल
 मकता है,  बिना  उसको  किए  कम  नहीं चल  सकता
 है  वहां  पर  उस  की  मिलाया  लेली  जाएगी।  कई
 पार्मिविलिटीज हैं  और  किसी  को  भी  रूल  आउट  नहीं
 क्या  जासकता  है।  किसी  मिल  के  बारे  में  क्या  प्रबन्ध
 रागा  यह  उस  मिल  को  लेन ेके  बाद,  अपने  आदमियों
 अ  वहां  नियुक्त करने  के  बाद,  उनकी  रिपोर्टे आ  जाने
 के  वाद  ही  तय  होगा  और  हर  मिल  के  बारे में  अलग
 भाग  निर्णय  किया  जाएगा  |

 चौधरी  बलवीर  सिह:  डिप्रिसिएशन  के  बारे  में
 भातोबतादें।

 श्री  भानु  प्रताप  सिह  :  वे  सब  आतें  देखी  जाती  हैं।
 गह  अम  दूर  हो  जाना  चाहिये  कि  किसी  प्रकार  से

 उनके  फायदे  के  लिए  यह  सब  काम  किया  जा  रहा  है।

 etc.)  Bill
 oot

 ह+
 ग

 गगनीय  त्व
 जो वे कमाई  कर  चुके

 श  भानु  प्रताप  सिह:  जिन  लोगों  के  जमाने  में,
 जिस  शासन  में  उन्होंने  कमाया  उससे  जवाब  तलब  करें
 जब  से  इस  हकमत  ने  चार्ज  लिया[है  तब  श्रे  उनको  कमाने
 का  मौका  नही  मिला  है।  आप  उनकी  तुलना  हम  से
 क्यों  करते  हैं।  उनके  जमाने  में  तो  पता  नहीं  क्या  क्या
 हुमा है  (व्यवधान)  ।  बड़ी  मुश्किल बात  हे  कि  हाई
 कोर्ट में  जाने  की  इजाजत भी  भाप  उनको  नहीं  देना
 चाहत  हैं 1

 आ  महो लाल  :  25  परसेंट  किसान का  गा
 मिलों  में  जा  रहा  हैऔर  75  परसेंट  खंडसार में जा मे  जा
 रहा है।  बंड सार  के  बारे  में  भी  कोई  उपाय  हाना
 चाहिये।  उसके  बारे  में  भी  तो  बताएं

 आओ  भानु  प्रताप  सिह:  इस  समय  बड़ी  शूगर  मिल्ज
 के  अधिग्रहण  के  विष्य  पर  ही  हम  विचार  कर  रहे  I

 उसके  लिए  आप  किसी  दूसरे  अवस्  की  तलाश करे  |

 आआ  बलजोर  सिह:  अवलोकन  की  वात  भी  बता
 दे।  वि

 ओ  भानु  प्रताप  सिह:  मैं  कल  इस  के  वारे  में  काफी
 विस्तार से  बता  चुका  हूं।  सारांश में  आज  भी  अबा
 देता  हूं।  देश  में  जो  अल्कोहल  बन  रहा  है  वह  गन्ने  से
 बनकर  शीरे  से  बन  रहा  है  और  वह  अल्कोहल
 इतना  अधिक  है  कि  उसको  हमें  एक्सपोर्ट  करना  पड़ता
 है।  अभी  देश  में  अल्कोहल  की  जितनी  आवश्यकता
 है  उससे  ज्यादा  मौलैसिस  से  बन  रहा है।  उसकी
 इकोनोमिक्स को  देखना  पड़ेगा  1  मैने  जैसा  कहा  है
 उसका  अध्ययन  किया  जा  रहा  है  |

 कुछ  माननीय  सदस्यों  ने  आरोप  लगाया  था  कि
 उत्तर  और  दक्षिण  भारत  के  बीच  कोई  भेदभाव  किया
 गया  है  या  किया  जाता  है  |  मैं  फिर  निवेदन  कर  दूं  कि
 पुरानी  बातें  याद  आया  करती  हैं  1  इस  सरकार ने  कोई
 भी  फैसला  ऐसा  नहीं  किया  जो  उत्तर  और  दक्षिण
 के  बीच  भेदभावपूर्ण  कहा  जा  सके  जो  भेदभावपूर्ण
 व्यवहार  था  उस  को  इस  सरकार  ने  समाप्त  किया  है।
 राज  कोई  भी  कानून,  कोई  भी  मुल्य  ऐसा  नही  है
 जो  सारे  देश  में  समान  रूप  से  लागू न  हो।

 SHRI  B.  RACHAIAH  “(Chamarajana
 gar):  Prior  to  de-control  of  sugar,
 Government  decided  to  build  up  a  buf-
 fer  stock  for  @€xport  and  also  for  inter-
 nal  consumption.  Now  when  the  STC
 has  called  for  tenders  from  small
 sugar  mills,  the  lowest  tender  was
 from  the  Maharashtra  Sugar  Federa-
 tion.  After  some  pressure,  Tamil  Nadu
 and  Andhra  Pradesh  have  been  given.
 But  Karnataka  was  not  in  the  liist,
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 {Shri  8.  Rachiah]  जिन  भारतीय  सदस्यो  गन्ने  की  कीमत  कम  होने
 though  Karnataka  has  also  given  a  की  भरा सोचना  की  है  उन  से  मै  कहना  चाहता  हूं  कि  वह
 tender  which  was  the  lowest.  That  is  बैठ  कर  हमारे  साथ  हिसाब  लगायें  धौर  भगर  वह  इसके
 why  I  say  that  Karnataka  Sugar  mills  के  लिए  तैयारहों  कि  जीनी  का  भाव  फिर

 3रु050  पैसे
 have  been  singleg  out  for  discrimina-

 ही  नयनन  किसान  तक  का  खर्चा
 tion.  And  why  don’t  you  take  the  mea-

 लेकिन  नक  का  आव  5  पैसे  बढ़ने  जगदी sures  to  take  out  at  least  one-third  of  उस  समय  यही  सदस्य  सबसे  ज्यादा  करते
 है

 the  sugar  that  is  in  stock  in  the  mills
 तो  शिकार के  साथ  भी  दौडे  और  शिकारी  के  ह  गा and  build  up  a  buffer  stock  so  that  the
 दौड़ें  यह  दोनों  काम  नहीं  हो  सकते  यकार  में financial  burden  of  the  sugar  mills  can
 रहने  वाले  कुछ  लोगों  के  हितों  की  रक्षा  कर  स

 be  relieved  of?  भर  या  किसानों  के  हितों  की  रक्षा  कर  सकते  ह

 माननीय  सदस्य  आकर  मझ  से  समझने  की
 करें,  केवल  कनवर्जन  कास्ट,  एक्साइज  ड्यूटी

 गवर्नमेंट का  परचेज  टैक  उ  निकालकर

 4  ऊँ थी  भाग  प्रताप  सिह:  श्रीमान,  यह  आप  स्वयं  है
 स्वीकार  करेंगे  कि  इस  तरह  के  दूं डर  के  गड़े  के
 यह  नहीं  कहा  जा  सकता  कि  नार्थ  या  साउथ को

 क
 नि  हलिग करें  कास्ट

 कोई  उस  के  विशेष  कारण
 होंगे जिस

 क
 लिये  दूसरा  अधिक  से  अधिक  जो  दिया  जा  सकता  है,

 मंत्रालय  जवाबदेह  होगा,  में  उस  का  उत्तर  नहीं: दे  मक  भाविक  ओ  दिया  जा  सकता  हे,  यह  दिया  ला
 सकताहूं।  मैं कह  रहाहूं  किजो  नियम  बन  रहे  है  पैरवी  करनी  चाहिये  कि  जो  शहरी  जनता  को  चीनी

 उनमे  कजेयावन्सी  है  सूर्य
 निर्धारित  होते  हैं  मिल  रही  है,  उस  की  कीमत  [बढ़ाइ  जाये,  परन्तु यह

 भेदभाव  हूँ  कहने  का  साहस  किसी  माननीय  सदस्य  ने  नहीं  क्या  1

 SHRI  8  RAICHAIAH:  The  lowest  sit  वेव  नारायण  यादव  हम  तो  रु
 tender  has  been  accepted  so  far  as  the  टे  कार्य  आये  है  कि  चीनी  का  दाम  बढ़ाइये
 Maharashtra  Sugar  Federation  is  con-
 cerned.

 MR.  DEPUTY-SPEAKER:  He  is  not
 in  a  position  to  deal  with  that.

 SHRI  B.  K,  NAIR  (Mavelikara):  I

 ्  दि  स्  ग  म
 was  aSking  how  many  _  undertakings

 क्यों  दिया  जा  रहा  है?  मैं  कहना  चाहता  चूंकि  आज  जो
 have  been  taken  over  so  far.

 अपने  म
 शव

 आनर
 नक  अा

 आओ  भानुप्रताप  सिह:  जो  माननीय सदस्य  ने  कहा
 कुछ  न  कुछ  कमपेंसेशन देना  हमारे  लिये  लाजिमी  है,  वह  बात  भी  सही  है,  उस  के  कारण  भी  थोड़ा  समय  लगता
 यह  हमारे  लीगल  एक्सपे्रस  ने  बताया  है।  यह  मैं  जरूर  है।  कुछ  फैक्टरियों  को  आदेश  दिये  जा  चुके  है,  लेकिन
 कहना  चाहता  हूं  कि  जो  कमपेंसेशन  है  वह  केवल  नाम  वह  अभी  टेक-भवर नहीं  हुई  हैं।  उस  का  कारण

 मात्र  काहे।  जोफंक्ट्री  एक  टन  गना  प्रति  दिन  पैराई  मैं  बता  भी  नहीं  सकता  हूं,  लेकिन  काम  तेजी  से  हो
 करेगी  महीने  भर  तक  उस  को  1  ro  कंसेशन के  रहा  है  कुछ  के  आदेश  अभी  दिये  जा  चुके  हैं,  लेकिन
 रूप  में  मिलेगा  ।  अब  यह  नाम  मात्र  केवल  जो  कानन  कठिनाई  अभी  भा  रही  हैं,  जैसे  किसी  फैक्टरी  वाले
 की  आवश्यकता  है  उस  की  पति  के  लिये  रखा  गया  है।  ड्  द्  मान  लीजिये  उस  पर  1  करोड़  रुपया  बाकी
 ओर  इस  में  भी  एक  सीलिंग  लगा  दी  गई  है  कि  1,250  सु0  है,  लेकिन  वह  भा  कर  अगर  यह  पेश  करता  है  कि  उस  को
 प्रति  मास  से  अधिक  नहों  होगा  काम्पैंसेशन  केन्द्रीय  सरकार  भर  राज्य  सरकार  से  1  करोड  के  लगभग

 हीं  मिलने  वाला  है  और  वह  उस  के  कागजी  प्रमाण
 14.17  hrs,  प्रस्तुत  करता  है  तो  फिर  हम  को  सोचना  पड़ता  है  कि

 जब  सरकार  को  ही  इसको  रुपया  देना  है  तो  इस  का
 [SHRIMATI  PARVATHI  KRISHNAN  in  बकाया  है,लेकिन  तत्काल  उस  के  निर्णय में  भी  कठिनाई

 the  Chair]  होती  है  ।  राज्य  सरकार  कौर  केन्द्रीय  सरकार  क

 एक  आलोचना  यह  की  गई  कि  इस  में  किसानों  एक्साइज  विभाग  से  उस  की  प्रूछताछ  करनी  होती  है
 के  हितों  की  रक्षा  की  व्यवस्था  नहीं  है।  मै  नहीं  समझ  कि  वाकई  में  बकाया  है  या  नहीं  ।

 ि
 ऐसा  विधेयक  जो  मूल  रूप  से  किसानों के

 लिये  ही  लाया  गया  है  उस  की  भी  ऐसी  आलोचना  is
 aa)  उन  के  गन्ने  की  पैराई  हो,  उन  के  गन्ने  का  मूल्य

 MR.  CHAIRMAN:  The  _  question
 -3  यहीं  इस  में  व्यवस्था  की  गई  है  ।  अब  how  many  have  been  taken  over.  YOu

 हमारे  कुछ  माननीय  सदस्य  ऐसे  हैं  जिन  के  लिये  यह  can  given  an  idea.

 कहा  जा  सकत  है  कि  वह  यह  भी  चाहते  हैं  कि  यानी
 ऊंचा  श्री  था  अता  सिह  :  7  फैक्टरियों  के  लिये

 आदेश  लिये  जा  चुके  हैं। 2
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 MR,  CHAIRMAN:  Now,  there  is  an
 amenedment  by  Shri  Vinayak  Prasad
 Yadav  for  circulation  of  the  Bill  for
 eliciting  opinion.  The  question  is:

 “That  the  bill  be  circulated  for  the
 purpose  of  eliciting  opinion  thereon

 by  the  319  December,  1978.”

 The  motion  was  negatived.

 MR.  CHAIRMAN;  The  question  ist

 “That  the  Bill  to  provide  for  the
 temporary  taking  over,  in  the  public
 interest,  of  the  management  of  -er-
 tain  sugar  undertakings  in  certain
 circumstances  be  taken  into  conside-
 ration.”

 The  motion  was  ucdopted.

 MR,  CHAIRMAN:  The  question  is:

 “That  Clause  2  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clause  2  was  added  to  the  Bill.

 Clause  2  (Vesting  of  management  of
 a  sugar  undertaking  in  Central  Gov-
 ernment).

 SHRI  B.  K.  NAIR  (Mavelikara):  I
 beg  to  move;

 Page  4,  line  1,—
 for  “three”  substitute  “five”  (6)

 Page  4,  line  12,  --

 for  “three”  substitute  “five”  (7)

 Page  4,  line  28,
 for  “three”  substitute  “five”  (8)

 Page  4,  line  31,  ~

 for  “three”  substitute  “five”  (9)

 SHR]  BHAGAT  RAM  (Phillaur);  T
 beg  to  move:

 ४८.)  Bill

 Page  3,  line  1,  -—

 for  “ten”  substitute  “five”  (20)
 Page  3,  line  25,  —

 after  “dues”  insert  “with  ten  per
 cent  interest”  (21)

 Page  4,

 for  lines  1  to  12,  substitute—

 “Government  shall  be  in  force
 for  ever.”  (22)

 Page  3  line  25,  --

 after  “dues”  insert  “with  fifteen
 per  cent  interest”  (37)

 SHRI  DAJIBA  DESAI:  I  beg  to
 move:

 Page  3,

 for  lines  19  to  32,  substitute—

 “time,  the  Central  Government
 shall  declare  by  notification  that  the
 management  of  such  undertaking
 shall  vest  in  the  Central  Govern-
 ment  on  and  from  such  date  as  may
 be  specified  in  such  notification,”  (24)

 Page  3,  line  34,  --

 omit  “clause  (a)  of?  (25)

 Page  3,  lines  45  and  46;  -

 omit  “clause  (०)  of  sub-section
 (2)  or”  (26)

 Page  4  line  12,

 for  “three”  substitute  ‘Awe
 (27)

 SHRI  8.  K.  NAIR  (Mavelikara):
 Madam  Chairman,  I  may  be  permite
 ted  to  make  some  observations  as  this
 is  the  first  opportunity  given  to  me  to
 speak  on  this  Bill.  I  feel  that  this  Bill
 is  not  what  it  appears  to  be  actually.
 It  is  a  highly  politically  motivated  Bill.
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 It  igs  not  a  mere  co-incidence  that  the
 Ordinance  in  question  was  issued  on
 9th  November,  three  days  after  Chik-
 magalur  election.  The  constituents  of
 the  ruling  party,  many  of  the  functio-
 naries  of  the  ruling  party  have  been
 talking  loud  about  nationalisation  of
 several  industries.  Somme  have  gone  to
 the  extent  of  saying  that  all  the  major
 industrie,  in  the  country,  textile,  ce-
 ment,  aluminium  everything  should  be
 nationalised,  There  was  one  Minister
 who  said  that  the  Tata  Steel  should
 be  nationalised,  At  the  same  time,  the
 public  used  to  say  that  it  is  all
 meant  to  bluff  the  peop/e,  trying  to  col-
 lect  money  and  make  political  capital.
 This  Bill,  I  feel,  fits  into  that  sort  of
 definition.  The  Minister  says  that  it  is
 intended  to  serve  the  interests  of  the
 various  constituents  or  sections  of  the
 Public.  What  happens  is,  the  mill
 owners  are  very  much  being  looked
 after.  The  mill  owners  are  in  need  of  a
 paid  holiday,  after  working  so  hard.
 From  Rs.  500  to  1250  a  month  is  ‘gong:
 to  be  paid  to  them.  This  industry  :s
 passing  through  a  crisis.  There  are
 times  in  which  many  industries  come
 to  this  stage.  The  industrialists;  would
 like  that  somebody  would  take  over  the
 mills,  restore  the  conditions  and  give

 them  it  back  to  them.  The  Janata
 Party  Government  has  come  to  their
 rescue.  For  three  years  or  so,  probably
 the  mills  will  be  looked  after  and
 after  that  there  is  every  assurance  that
 they  will  be  returned  to  the  owners.

 With  regard  to  other  parties,  the
 cane  growers,  how  are  they  to  be  look-
 eq  after?  The  other  day  the  Uttar  Pra-
 desh  Mill  Owners’  Association  has
 come  out  with  a  statement  that  it  will
 not  be  prepared  to  pay  more  than  ten
 rupees  a  quintal  of  cane  whatever  the
 ‘Government  may  do,  That  is  the  posi-
 tion.  The  Government  cannot
 do  anything.  Actually  the  cane
 growers  will  continue  to  be  at  the
 mercy  of  the  mill  owners.  The  Minis-
 ter  was  just  now  saying  that  most.  of
 the  mills  are  under  public  control,
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 under  cooperatives  or  Government  and
 that  it  is  only  a  minority  of  mills  that
 are  under  private  ownership.  With  re-
 garg  to  arrears  also  he  said  that  out
 or  Rs.  33  crores,  a  substantial  amount
 is  due  from  the  Government  undertak-
 ings.

 MR.  CHAIRMAN:  You  will  have  to
 be  brief.  Your  party  has  already  ex-
 hausted  the  time  allotted  for  it.

 SHRI  B.  K.  NAIR:  I  look  upon  this
 Bill  as  a  political  weapon  to  serve  the
 bye-elections  in  North  India,  that  were
 then  coming  viz.,  Samastipur  and  after
 the  purpose  has  been  served,  the  Gov-
 ernment  is  keeping  mum.  I  put  a  que-
 stion  as  to  how  many  undertakings
 were  taken  over  since  the  ordinance
 was  issued,  which  was  a  month  before,
 Even  now  the  Government  has  not
 made  up  its  mind.  It  is  just  a  wishy-
 washy  thing.  It  is  just  to  bluff  the
 people,  the  public,  the  voters  of  North
 India.  There  was  no  earnest  purpose
 behind  this  Bill,  1  would  be  clear
 from  an  examination  of  the  statement
 of  objects  ang  reasons.  In  one  context
 the  Minister  says  that  Rs,  53  crores  are
 the  arrears  to  be  paid  and  in  another
 context.  he  says  that  it  will  involve  an
 expenditure  of  Rs.  50  lakhs  by  way  of

 loan  assistance  towards  sugarcane
 dues.  There  is  so  much  disparity.  Was
 it  for  the  purpose  of  paying  Rs.  50
 lakhs  that  all  this  halla-gulla  was
 made?  It  is  all  just  making  a  noise,  aS
 if  the  Janata  Party  Government  is  go-
 ing  to  be  revolutionary  about  nationa-
 lisation  of  mills.  The  object  was
 merely  to  serve  the  purpose  of  the
 hye-elections  and  nothing  more.
 The  parties  worst  affected  are  the
 workmen.  The  Custodian-General]  are
 given  absolute  powers  in  regard  to  set-
 ting  aside  the  laws,  even  the  minimum
 wages  are  not  being  paid.  Look  at  the
 Schedule,  even  the  provisions  of  the
 Minimum  Wages  Act  can  be  set  aside.
 There  is  no  guarantee  of  minimum
 wages,  no  protection  under  standing
 orders  or  under  the  Industrial  disputes
 Act,

 MR.  CHAIRMAN:  The
 Minister  will  look  into  that.

 Labour
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 SHRI  B.  K.  NAIR:  He  must  have

 seen  it.

 The  Custodian  is

 widest  powers  in  dealing  With  emp-
 being  given  the

 Joyees.  Thete  is  no  security  of  employ-
 ment,  Clause  11  is  supposed  to  define
 the  powers  of  the  Custodian.  He  is

 being  given  the  absolute  powers.  It

 sags:

 “If  the  Custodian  or  Custodian-
 General  is  of  opinion  that  any  con-
 tract  of  employment  entered  into  by
 any  owner  or  member  of  a  notified
 sugar  undertaking  or  its  agent  in  re-
 lation  to  the  said  undertaking,  at
 any  time  before  the  date  of  vesting
 is  unduly  onerous,  he  may,  by  giv-
 ir.g  to  the  employee  one  month's  no-
 fice  in  writing  or  the  salary  or  wages
 1८7  One  month  in  lieu  thereof,  termi-
 nate  such  contract  of  employment.”

 It  suvs,  “at  anv  time  it  may  be  10

 +०  ago  or  5  years  ago,  any  award,

 any  settlement,  any  agreement,  can  be
 torn  to  pieces  with  one  month's  notice
 Or  '  paying  one  month's  wages  or

 Salaiy  and  an  employee  can  be  sent
 दा  Whereas  clause  10  concerns  it-
 self  with  regard  to  contractual  obliga-
 “ons  of  the  mill.  As  for  as  they  are

 cenverned,  the  Limitation  is  only  for
 one  year  but  in  respect  of  workmen,  it
 extends  to  an  unlimited  period.  There
 8  nc  period  of  restriction.  Any  agree-
 Mot  Can  be  torn  to  pieces.  By  giving
 on  month's  notice  or  by  paying  one
 ™mcnth'’s  wage,  the  entire  contractual
 Os  2ation  can  be  discharged  and  an
 em  .loyee  can  be  sent  out,

 This  Bill,  in  my  opinion,  is  only  a

 Political  weapon.  The  Janata  Party
 Wanted  to  foo]  the  people.  That  is  all.

 etc.)  Bill

 अअ

 निक

 नि

 कक

 से  प्रार्थना  करना  चाहता  हं  कि  10  परसेंट  एरियर्स
 की  सीमा  बहत  ज्यादा  है,  जिन  मिलों  के  जिम्मे
 5  परसेंट  एरियर्स  भी  हों  उन  मिलों  को  भी

 टेक-ओवर  करने  का  प्रावधान  होना  चाहिए  ।  5
 परसेंट  से  भी  करोडों  पाए  वन  जाने  है  1  साथ  ही
 एरियर्स पर  5  परसेट  का  इन् ट्रस्ट  मिल  वालों से
 ले कर  किसानों  को  दिया  जाना  चाहिए।  किसानों
 की  बडी  मेहनत  की  कमाई  का  यह  पैसा  है  t
 इसलिए  उनको  15  परसेंट  का  ब्याज  मिलनप्का

 मंत्री  4,

 है

 ने  यह  अ  कहा  है  ञ  देश  अ  च
 अ

 भेजनी  पड़ती  है  ।  हमारे  देश  में
 किलोग्राम  प्रति  व्यक्ति  कंजम्पशन  है।  गड़  वगैरह
 मिलाकर  ज्यादा  से  ज्यादा  21  किलोग्राम प्रति  व्यक्ति
 पर-ईयर  होता  है  7  जबकि  यूरोप  में  42  से 45
 किलोग्राम  प्रति  व्यक्ति  पर-ईयर  कंजम्पशन  है  ।

 एक  बात  यहां  पर  यह  कही  गई  हैकि  किसान
 शिकारी  है  और  मजदूर  शिकार  है--लेकिन  असल
 बात  यह  हैकि  ये  दोनों  ही  शिकार  हैं  कौर  मिल
 मालिक  शिकारी  है  ।  मैंने  अमेण्डमेन्ट  पेश  क्या
 है...

 4  ञ्

 MR.  CHAIRMAN:  I  think  you  will
 have  to  conclude  now  Mr.  Bhagat  Ram.
 Iam  sorry;  there  is  no  time.  I  am
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 (Mr.  Chairman]  SHRI  K.  RAMAMURTHY  (Dharma-
 calling  the  Minister.  You  have  spoken  puri):  I  am  sorry  to  interrupt...
 in  the  general  discussion  already,  and
 you  have  spoken  on  your  amendments,  MR,  CHAIRMAN:  Give  him  a
 Please  resume  your  seat.  chance  to  finish.

 आओ  मान  प्रताप  सिह  :  महोदया,  मने  स्वयं  जब
 श  भानु  प्रताप  सिह:  सभापति  महोदया, मैं  इस  को  देखा  तो  मैंने  इस  की  जांच  की  भीर  मुझ

 कोई  भी  थमेण्डमेंट  स्वीकार  नहीं  करता  हू  कौर  यदि  को  यह  बतलाया  गया  ।  आप  जानती  हैं  कि  इस
 भाप  इजाजत  दें  तो  मैं  इन  पर  प्रकाश  भी  डाल  की  ड्राइंग  ला-ठिपार्मेंट से  होती  है--मुझी  को
 सकता  हूं  1  बतलाया  गया  कि  नेशनल  टेक्सटाइल  कारपोरेशन

 बनाते  समय  भी  जब  उन  का  अधिग्रहण  किया
 मेरे  सामने  जो  माननीय  सदस्य  बैठे  हैं,  उन्होंने  गया  था  तो  उस  समय  भी  इस  की  व्यवस्था  की

 यह  आरोप  लगाया  हैकि  जनता  पार्टी  राष्ट्रीयकरण  गई  थी।  मैं  फिर  इस  बात  को  दोहराता  हं  कि
 की  बहुत  आत  करती  थी,  लेकिन  अब  उस  का  मज़ारों  के  हितों  को  सुरक्षित रखा  जाएगा a
 इरादा  राष्ट्रीकरण  का  नहीं  है,  बल्कि  राजनीतिक  हमारा  ऐसा  कोई  इरादा  नहीं  है  कि  उन  को
 लाभ  उठाने  का  है  ।  मैं  उन  से  यह  निवेदन  करना  मिनिमम  वेजेस  न  दिया  जाए--मेरा  यह  आश्वासन

 चाहता
 a

 ह  हो  आर
 म  समझता  हूं-काफी  होना  चाहिए।

 कर  जनता  इस  प्रकार
 घोषणा  नहीं  की  थी  कि  वह  इन  मिलों  का  राष्ट्रीय  MR.  CHAIRMAN:  Now,  you  want
 करण  करेगी  |  परन्तु  जिस  दल  के  वे  सदस्य  हैं,  to  say  something  on  this  point,  before
 उस  दल  ने  जरूर  यह  धोषणा  की  थी  कि  इन  मिलों  he  goes  to  the  next  point  about
 का

 तक
 किया  जाएगा  और  उस

 णा
 pricing?

 क  बाद  कम  कम  8  वर्ष  तक  व  सत्ता  ;

 ड  द
 उन्होंन  उस  का  नाम  तक  नहीं  लिया  SHRI  K.  RAMAMURTHY:  I  don't

 oe  think  there  are  specific  provisions  in
 the  Textile  Mills  (Take-over)  Act
 and  other  Acts,  but  it  has  been  speci-

 pane
 B.  क

 NAIR
 I

 think  he  1S  fically  mentioned  in  this  Sugar  Under-
 referring  to  me.  J]  had  said  ‘function-  takings  Bill  that  al)  labour  Jaws  can
 aries  of  the  Party’  and  not  ‘the  be  suspended
 Party’,  aaa

 ०

 आओ  सानु  प्रताप सिह:  महोदया,  मेरे  सामने  यह

 श्री  भाग  नाप  सिह:  8  वर्ष  तक  उन  को  सेत टाइल  कारोलिन
 राष्ट्रीकरण  का  अवसर  नहीं  मिला  -  वास्तव  मैं

 उन  के  दल  की  जो  नीति  रही  है,  वह  समझते  है
 SHRI  K.

 RAMAMURTHY;  ane कि  जनता  पार्टी  की  भी  वही  नीति  है  1  जनता  same  Government  has  passed
 wo

 पार्टी  इस  तरह  को  धोषणा यें  नहों  करती  है  1  Bills—in  regard  to  Britannia  under-

 जनता  पार्टी  ने  राष्ट्रीयकरण  के  सम्बन्ध  में  अपनी  taking  and  Bolani  Oars.  There  is  an

 स्थिति  को  अनेक  बार  स्पष्ट  किया  है  |  assurance  in  the  Bill  itself  that  the

 working  conditions  of  the  workers

 दूसरी  आलोचना  यह  की  गई  कि  इस  में  will  continue.  So  what  I  want  to  ask

 लेबर-लाज  भारी  के  निलम्बन  की  व्यवस्था  है।  the  Hon.  Minister  is  why,  in  this

 मैं  सरकार  की  तरफ  से  विश्वास  दिलाना  चाहता  specific  Bill  in  regard  to  sugar  under-
 कि  सरकार  का  ऐसा  कोई  नहीं  है।  takings  they  want  to  suspend  all  the

 ्  जैसा मैं  पहले  कह
 =

 ह-संकट  के  समय  labour  laws.

 में  हम  को  हर  सूरत  में  मिलें  चलानी  हैं-ऐसी
 स्थिति  के  लिये  यह  व्यवस्था  रखी  गई  है,  मगर  MR.  CHAIRMAN:  You  can  ५0
 इस  की  त  कम  जरूरत  पड़ेगी,  यदि  जरूरत  sult  your  colleague  the  Labour  Mims

 बहु
 नहीं  होगी  तो  बिल्कुल  इस्तेमाल  नहीं  होगा  ॥  ter:  he  would  know.

 oe  को  उसी  तरक  के  स्वा  गा  है
 ओ  बा  प्रताप  सिह  :  इसमें  आलरेडी  गह

 वह  अता  रचा  गईं  भी
 1

 दर  मा  थ  भीन

 है
 उ  event हम  नहीं  करेंगे,  हम  को  मजदूरों  पूरी  हमदर्द  ‘Power  of  the  Centra]  Gove

 है,  उन  के  अधिकारों  का  किसी  तरह  से  हनन  नहीं  ment  to  make  certain  declarations
 होने  दिया  जाएगा  ।  in  relation  to  sick  textile  mills. =
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 उस  में  यह  सभी  चीजें  आती  है  जो  इस  में  दोहराई
 गई  हैं।

 SHRI  €.  RAMAMURTHY:  Suspen-
 sion  of  labour  laws  has  not  been  in-
 cluded  in  the  case  of  Brittania  Indus-
 tries  as  well  as  in  the  case  of  Bolani
 Ores.  Why  have  you  mentioned  this
 only  in  the  Sugar  Undertakings  Bill?
 Perhaps  you  want  to  make  conces-
 sions  to  the  employers  of  sugar
 industries.

 भी  भानु  अता  सिंह:  देखिये  टेक्सटाइल  भीर  शुगर
 इंडस्ट्रीज  का  मुकाबला  ब्रिटेनिया  से  करना  बेकार  है।
 वह  चले  या  न  चले,  रुक  जाए,  उस  से  कोई  खास  फर्क
 पड़ने  वाला  नहीं  है

 SHRI  K.  RAMAMURTHY.  The
 working  conditions  are  the  same,  He
 did  not,  perhaps,  understand  the
 implications  of  Clauses  7  and  11.
 (Interruptions)

 MR.  CHAIRMAN:  Mr.  पेशा
 murthy,  will  you  please  resume  your
 seat?  Again  and  again  you  afe  re-
 peating  yourself,  and  he  is  repeating
 himself.  Does  it  help  the  House?  You
 have.  made  your  point.  The  Minister
 is  making  his  points.  I  cannot  force
 the  Minister  to  say  something.

 अ श्यो  भान  प्रताप सिह:  गलने  के  मूल्य  की  अदायगी
 बारे  में  यह  सुझाव  रखा  गया  है  कि  दस  परसेंट  के
 पांच  परसेंट  कर  दिया  जाए  |  जब  हम  इस

 अन्ञअच्च अ ि  प्

 4

 a8

 न

 ग्

 EEELELESSE

 MR,  CHAIRMAN;  Mr.  Nair,  are
 you  pressing  your  amendments?

 etc.)  Bill
 SHRI  B.  K.  NAIR:  I  had  suggested

 two  more  amendments—deletion  of
 Clauses  7  and  11  and  deletion  of  the
 Schedule...

 MR.  CHAIRMAN:  You  _  cannot
 raise  it  at  this  stage.  Now  please  tell
 me  whether  you  are  pressing  your
 amendments  to  the  vote...

 SHRI  3.  K.  NAIR:  I  am  not
 pressing.  I  would  like  to  withdraw
 my  amendments,  Nos,  6  to  9.

 Amendments  Nos.  6  to  9  were,  by
 leave,  withdrawn.

 MR.  CHAIRMAN;  Mr.  Bhagat  Ram,

 SHRI  BHAGAT  RAM:  I  em  press-
 ing  them.

 MR.  CTAIRMAN;  I  shall  now  put
 amendments  Nos,  20,  21  and  22,  to-
 gether,  to  the  vote  of  the  House.

 Amendments  Nos.  20  to  22  were  put
 and  negatived.

 MR,  CHAIRMAN:  Mr.  _  Dajiba
 Desai.

 SHRI  DAJIBA  DESAI:  I  am  not
 pressing  my  amendments,  Nos.  24  to
 27.  I  want  to  withdraw  them.

 Amendments  Nos.  24  to  27  were,  by
 leave,  withdrawn

 MR.  CHAIRMAN:  Amendment  No.
 37.  Mr.  Bhagat  Ram.

 SHRI  BHAGAT  RAM:  1  am
 pressing.

 MR.  CHAIRMAN;  I  shall  now  put
 Amendment  No,  37  to  the  vote  of  the
 House.

 Amendment  No.  37  was  put  and
 negatived.

 MR,  CHAIRMAN:  The  question  is:

 “That  Clause  3  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clause  3  was  added  to  the  ‘Bill.
 Clause  4  was  added  to  the  Bill.
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 CLAUSE  5  (Appointment  of
 Custodian)

 SHRI  A.  ASOKARAJ  (Peramba-
 कफ):  I  beg  to  move:

 Page  5,  line  17,

 omit  “an  individual  or”  (12)

 SHRI  B.  C.  KAMBLE  (Bombay
 South-Central):  I  beg  to  move:

 Page  5,  lines  17  and  18,  and
 wherever  they  occur,—

 for  “an  individual  or  a  body  of
 individuals  or  a  Government
 company”

 substitute—

 “a  Board  cosisting  of  the  re-
 presentatives  of  theCentral  Gov-
 ernment  and  the  representatives
 of  the  workers  in  the  concerned
 sugar  undertakings”  (13)

 Page  6,  line  15,  and  wherever  they
 occur.—

 for  “Central  Government”  sub-
 stitute—

 “President  of  India”  (14)

 SHRI  DAJIBA  DESAI:
 move:

 I  beg  to

 Page  5,  line  17,—

 for  “an  individual  or  a  body  of
 individuals”

 substitute  “a  body  of  sugarcane
 farmers”  (28)

 Page  5,  line  23,—

 omit  “an  individual  or’?  (29)

 Page  6,  line  17,—

 for  “body  of  individuals”

 substitute  “body  of  sugarcane
 farmers’  (30)

 “SHRI  A.  ASOKARAJ  (Peramba-
 lur):  Madam  Chairman  through  my

 DECEMBER  15,  1978  (Taking  over  etc.)  Bill  568

 Amendment  to  Clause  5  of  the  Sugar
 Undertakings  (Taking  Over  of  the
 Management)  Bill,  I  would  like  to  say
 a  few  words.  On  13th  of  this  month
 there  was  the  announcement  over  the
 All  India  Radio  that  notice  of  inten-
 tion  of  taking  over  the  management  by
 the  Government  has  been  sent  to  160
 sugar  undertakings.  I  am  unable  to
 understand  the  efficacy  of  giving  such
 advance  intimation  of  the  Govern-
 ment's  intention  to  take  over  the  man-
 agement  especially  ty  those  who  are
 known  for  evading  the  dues  to  the
 sugarcane  cultivators.  I  apprehend
 that  by  the  time  the  Government  de-
 Cide  to  take  over  there  will  be  only
 empty  halls  of  the  factories  the  man-
 agements  would  not  leave  a  small
 screw  for  the  Government  ta  take
 over.  The  Government  would  be
 folowing  the  footsteps  of  sugarcane
 cultivatoys.  I  would  like  the  hon.
 Minister  to  clarify  this  step  of  the
 ‘Government.

 There  should  not  be  any  delay  in
 tie  crushing  of  sugarcane.  If  crushing
 is  inordinately  delayed,  the  losers
 will  be  the  sugarcane  cultivators.  All
 the  crushing  should  be  completed  in
 the  crushing  season.  The  arrears  due
 to  the  cultivated  should  be  paid  by  the
 millowners.  When  the  nationalised
 banks  and  private  sector  banks  are
 competing  with  each  other  to  give
 financial  assistance  to  the  sugar-mill
 owners,  why  should  the  Government
 come  forward  to  take  over  the  man-
 agement?

 It  is  said  that  this  step  of  taking
 over  the  management  15  i  fact  a  pro-
 tective  measure  for  the  sugarcane  cul-
 tivators.  I  wonder  how  far  this  is
 going  to  be  a  real  help  to  the  harass-
 ed  cultivators.  The  mill-owners  are
 being  helped  in  the  matter  of  exports
 also,  The  State  Trading  Corporation
 comes  to  their  rescue.  Even  here  the
 loss  incurred  by  them  in  the  exports
 is  being  replenished  by  the  Govern-
 ment’s  subsidy.

 *The  origina!  speech  was  delivered  in  Tamil.
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 It  is  common  knowledge  that  sugar
 lobby  is  very  powerful  in  our  country.
 It  is  a  consequence  of  the  hobnobbing
 of  the  sugar  magnates  ‘with  the  poli-.
 ticians  ‘that  the  recommendations  of
 Bhargava  Commission  have  not  yet
 been  implemented.  On  the  other  hand,
 they  are  being  helped  in  doses.  The:
 other  day,  our  Food  Secretary,  Shri  R.
 Balasubramaniam,  said  that  Sampath
 Committee  recommendations  in  the
 matter  of  giving  incentives  for  the
 establishment  of  sugar  mills  would
 not  be  implemented  by  the  Govern-
 ment.  But,  before  the  ink  dries,  there
 is  another  announcement  that  more
 sugar  mills  would  be  set  up  in  Madhya
 Pradesh.  Would  the  Minister  explain
 the  causes  for  this  volte  face?

 I  have  given  the  amendment  be-
 cause  of  my  apprehension  that  an  ‘in-
 dividual’  to  administer  a  Mill  would
 not  be  sufficient,  In  fact,  he  will  be
 liable  to  commit  the  same  mistakes
 committed  by  the  erstwhile  manage-
 ment.  J  suggest  that  there  should  be
 a  Board  of  Directors  for  administering
 the  sugar-mill  if  it  is  to  be  restored  to
 become  a  productive  unit.

 With  these  words  I  appeal  to  the
 Minister  to  accept  my  amendment.

 SHRI  B.  C.  KAMBLE  (Bombay-
 South-Central)  :  So  far  as  my  amend.
 ment  No.  13  is  concerned,  it  arises  out
 of  the  constitutional  obligation  under
 Art.  43A.  We  have  passed  that  parti-
 cular  Article.  It  says:

 “The  State  shall  take  steps,  by
 suitable  legislation  or  ini  any  other
 way,  to  secure  the  participation  of
 workers  in  the  management  of  un-
 dertakings,  establishments  or  other
 organisations  engaged  in  any  indus-
 try.”

 So  far  as  this  constitutiona]  obligation
 is  concerned,  this  is  a  very  appropriate
 time  that  instead  of  appointing  your
 custodians,  the  individuals,  or  body  of

 etc.)  Bill
 -  individuals  or  Government  companies,

 you  should  kindly  follow  this  provi-
 sion  which  is  embodied  in  Art.  438A.

 Then,  Madam,  there  is  another
 amendment—Amendment  No.  14—and
 I  have  stated  that  instead  of  putting
 in  the  expression  ‘Central  Govern-
 ment’  you  should  put  in  ‘resident’
 because  under  Article  77,  sub-Clause
 (A),  all  executive  action  of  the  Gov-
 ernment  shall  be  expressed  to  be
 taken  in  the  name  of  the  President.

 Therefore,  actions  cannot  be  taken
 in  the  name  or  in  the  expression  of
 the  ‘Central  Government’.  These  are
 two  of  my  amendments  which  arise
 out  of  the  constitutional  obligation
 which,  I  submit,  the  hon.  Minister  will
 do  well  in  accepting.  Otherwise  we
 will  be  passing  the  Bill  but  iti  will  be
 challenged  in  the  court  in  gue  course.

 MR.  CHAIRMAN:  |  Shri  Dajiba
 Desai.  He  is  not  here.  I  shall  put  his
 amendments.

 Amendment  os.  28  to  30  were  put  and
 negatived.

 MR.  CHAIRMAN:  Mr.  Asokaraj,
 are  you  pressing  your  amendment?

 SHRI  A.  ASOKARAJ:  No.  I  am  not
 pressing  my  amendment.  I  want  to
 withdraw  my  amendment  No.  12.

 Amendment  No,  12  was,  by
 withdrawn,

 leave,

 MR.  CHAIRMAN:  Mr.  Kamble,  are
 you  pressing  your  amendments?

 SHRI  B.  C.  KAMBLE:  Yes,  Madam.

 MR.  CHAIRMAN:  Is  the  Minister
 accepting  his  amendment?

 SHR]  BHANU  PRATAP  SINGH  :
 Constitutionally,  it  will  be  challenged,
 There  will  be  a  procedural  difficulty.
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 MR.  CHAIRMAN:  I  am  again  ask-
 ing  him.  Are  you  pressing  your
 amendments,  Mr.  Kamble?

 SHRI  B.  C.  KAMBLE:  Yes,  Madam.

 श  आानुअ्रताप  सिह:  माननीय सदस्य  ने  दो  प्वाइंट
 उठाये  हैं,  एक  तो  कांस्टीट्यूशनल  प्रोविजन  की  बात  कही
 है  भोर  दूसरी  यह  कि  प्रेजीडेंट  को  भी  अधिकार  होना
 चाहिय े।

 ा
 तक  कांस्टीट्यूशनल  प्रश्न  है,  मैं  केवल  यह

 अतत  §  fe  हमारा  सौगत,
 जो  ला-डिपार्टमेंट

 है है  उस  ने  इस  अच्छी  तरह  से  देख  लिया  हैऔर बिल
 चेतेगा होगा  तो  वह  कोर्ट  के  सामने  पेश  होगा  और  गलत

 कि  कांस्टीट्यूशनतली ठीक  है  या  नहीं,  यह  कोर्ट के  सामने
 होगा  ।

 जहां  तक  प्रेजीडेंट  की  बात  कही  गई  है.  उस  की
 आवश्यकता नहीं  है,  केवल  उस  में  समय  लगेगा  और

 उस  से  कोई  लाभ  नहीं  होने  वाला  है  ।  प्रेजीडेंट
 भी

 लवन  त्  ि  ्  ि
 केवल  एक  प्रोसीजर  डिफिकत्टो  पैदा  होती  हैं,  उससे
 वस्तुस्थिति  में  कोई  परिवर्तन  होने  वाला  नहीं  है  ।

 MR.  CHAIRMAN:  I  39  put
 amendment  Nos.  13  and  14  to  the  vote
 of  the  House,

 Amendment  Nos,  13  and  14  were  put
 and  negatived.

 MR.  CHAIRMAN:  The  question  is:

 “That  Clause  5  stand  part  of  the
 Bill”

 The  motion  was  adopted.

 Clause  5  was  added  to  the  Bill.
 Clause  6  was  added  to  the  Bill.

 clause  7—Power  of  Central  Government
 to  make  certain  declarations

 MR,  CHAIRMAN:  I  think  there  are
 amendments.  Mr.  Kamble.

 SHRI  8  C.  KAMBLE:  I  move:

 DECEMBER  15,  1978  (Taking  over  etc.)  Bill  572

 “Page  6,  lines  45  and  46,—

 omit  “shall  not  apply  ०”  (16)
 Page  7,  line  1—

 after  “or  omissions”  insert—

 “Without  detriment  to  the
 rights  and  interests  of  workers”

 (16)

 MR.  CHAIRMAN:  Mr.  Dajiba  Desai.
 He  is  not  here.  Mr.  Bhagat  Ram.  You
 move  your  amendments.

 SHRI  BHAGAT  RAM:  I  move:
 “Page  7—

 omit  lines  14  to  18”  (23)

 MR.  CHAIRMAN:  Are  you  accept:ng
 these  amendments?

 SHRI  BHANU  PRATAP  SINGH:
 No.

 MR.  CHAIRMAN :  I  shall  now  put
 amendment  Nos.  15  and  16.

 SHRI  B.  C.  KAMBLE:  I  am  press-
 ing  my  amendments.

 MR.  CHAIRMAN:  One  at  a  time  will
 be  put.  Do  you  want  to  press?

 SHRI  8.  ८.  KAMBLE:  Yes,  Madam.
 Let  him  withdraw  the  clause  suspend-
 ing  tie  agreement.  Amendment  15
 relates  to  the  Schedule.  I  want  a  di-
 vision  on  amendment  no.  16.

 MR.  CHAIRMAN:  I  will  now  put
 amendment  No.  15  to  the  vote  of  the
 House.

 Amendment  No.  15  was  put  and  nega-
 tived.

 15  hrs

 MR,  CHAIRMAN:  I  will  now  put
 amendment  No.  16  of  Shri  छ  C.  Kain-
 ble,  to  clause  No.  7,  to  the  vote  of  the
 House.

 The  question  is:—

 “Page  7,  line  1,
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 after  “or  omission”  insert—

 “without  detriment  to  the
 Ud and  interests  of  workers.”  (16)

 ४

 The  Lok  Sabha  divided:

 AYES

 Alluri,  Shri  Suphash  Chandra
 Asokaraj,  Shri,  A.

 Banatwalla,  Shri  G.  M.

 Barman,  Shri  Palas

 Bhagat  Ram,  Shri

 Bhattacharya,  Shri  Dinen

 Bheeshma  Dev,  Shri  M.

 Bonde,  Shri  Nanasahib

 Burande,  Shri  Gangadhar  Appa
 Chandrappan,  Shri  C.  K.

 Ch-ttri.  Shri  र.  3.

 Dasappa,  Shri  Tulsidas

 Desai,  Shri  Hitendra

 Kadam,  Shri  B.  P,
 Kambhle,  Shri  B.  C.

 Kolur,  Shri  Rajshekhar
 Kosairam,  Shri  ऊ.  फ.

 Lakkappa,  Shri  K.

 Meiuri,  Shri  Nageshwara  Rao

 Mutha,  Shri  Nathu  Ram

 Murthy,  Shri  Kusuma  Krishna

 Naitu,  Shri  P.  Rajagopal
 Patel,  Shri  Ahmed  M.
 Praihan,  Shri  Amar  Roy
 Ravaaiah,  Shri  B.

 Rajan,  Shri  K.  A.

 Ramamurthy,  Shri  K.

 Rwignekar,  Shrimati  Ahilya  P.
 Roy.  Shri  A.  K.
 Saha.  Shri  A.  K.
 Saha.  Shri  Gadadhar

 *S+ran,  Shri  Daulat  Ram
 Sen.  Shri  Robin
 ग,  Shri  Pius

 rights
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 NOES

 Alhaj,  Shri  M.  A.  Hannan

 Amin,  Prof.  R.  K.
 Balbir  Singh,  Chowdhry

 Barakataki,  Shrimati  Renuka  Devi

 Barnala,  Shri  Surjit  Singh
 Bateshwar  Hemram,  Shri
 Bharat  Bhushan,  Shri

 Boroie,  Shri  Yashwant

 Brij  Raj  Singh,  Shri

 Dawn,  Shri  Raj  Krishna

 Desai,  Shri  Morarji
 Digvijoy  Narain  Singh,  Shri

 Durga  Chand,  Shri

 Dutt,  Shri  Asoke  Krishna

 Ganga  Singh,  Shri

 Girjanandan  Singh,  Shri
 Harikesh  Bahadur,  Shri

 Hazari,  Shri  Ram  Sewak
 Jasrotia,  Shri  Baldev  Singh
 Khan,  Shri  Kunwar  Mahmud  Ali

 Khan,  Shri  Mohd.  Shamsul  Hasan

 Khrime,  Shri  Rinching  Khandu
 Kureel,  Shri  Jwala  Prasad

 Mahala,  Shri  K.  L.

 Mankar,  Shri  Laxman  Rao

 Mohd,  Hayat  Ali,  Shri

 Mritunjay  Prasad,  Shri
 Nathuni  Ram,  Shri

 Nayak,  Shri  Laxmi  Narain

 Negi,  Shri  T.  S.

 Pandey,  Shri  Ambika  Prasad

 Parulekar,  Shri  Bapusaheb
 Phirangi  Prasad,  Shri

 Rai,  Shri  Narmada  Prasad

 Rajda,  Shri  Ratansinh

 Rakesh,  Shri  R.  N.

 Ram  Dhan,  Shri

 +Wrongly  voted  for  ‘AYES’
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